
rill a1ls 0ヽVH12 0111Cersヽvere presenI:

S No Name of the representatives and their designation Depafiment
l Shri V K.Koh‖ ,Director Tc ofnce,Noida
つ

´ Shri Kuldeep Sinslr. Assistarrt Director DC(MSME)
4 Shri K.C Meena、 DDG DGFT
Shri R.L Mcena,FTDO DGFT

Directorate General of Foreign Trade
UdyogBhawan
DES-V Section

Thc NC Mectillg No 25/AM-17 for the liccnsing
Exemption Schemes(Chapter_4)held On 30.03.2017 in

Case No.:26/18/84-

ALC3/2016

っIHQ File´
 :01/84/050/00307/AM17/

year 2016-17 to consider the
Conference Room No.108 of

cases under Duty
DGFT under the

Chai hip ofShri K C Rout,Addl.DGFT.Thc fo‖ ffl

At the outset the Minutes of NC-V Meeting No.24lAM-17 held on 09.03.2017 were taken up for ratification.
As there was no amendment to the same. the above referred minutes were adopted for implementation by the
Clomminee u'ithout anv amendment. The agenda for meeting No.25lAM-17 dated 30.03.2017 was taken up
for discussion and the decision taken in respect of each case is enumerated below:
ⅣIEETING NUⅣ IBER :25/84-ALC3/2016 ⅣIEETING DATE:30.03.2017

Case No.:3/25184-ALC3/2016 Party Name:SRF LIMITED Meet No/Date:25184- Status
ALC3l20l6 Deferred

3 0.03 .20 r 7

HQ File RLA File Lic.No/Date:04101 58974 Defer Dare:
:0t 184105010047 I t AMl7l :041241040t00073/AM I 5/ 14.07 .2014 27 .04.20t j
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait fbr their comrnents. T'he
case stands deferred for re-listing on 27 .04.2017 .

Party NameiPEARLGLOBAL Meet No/Date:25/84‐    status
INDUSTRIES LIMITED   ALC3/2016        Deferred

130032017

RLA F‖c             Lic.No/Date:0510390241 1Dcたr Date:
:05/24/040/00208/AMi5/     11.08.2014             27.04.2017

Decision: Comnrittee considered the case as per agenda alongwith other relevant papers and noted that the
reply has been received from the firm on 24.01.2017. NC decided to defer tire case for re-listing orr
27.04.2017.

Case No.:7/25/84-ALC3/2016 Party NameiMASTURLAL   Mcet No/Datc:25/84-   status
lPRIVATE LIMITED      ‐ALC3/2016         Deferred

130032017

HQ Filc              RLA File Lic.No/Date:0710106906 Dcfcr Datc:
:O1/84/050/00475/AM17/      :07/24/040/00265/AM15/      03.ll.2014             27.04.2017

腑 :llf縦 壇 iCr:器∬ T出 課 縦 艦 f留 l偽懲ll'滝
「
hま1嚇 辮 :pwl::t∬ T織 1窓

their cOllllnents. Thc casc stands deferred fOr rc‐ listing on 27.042017.

Case No。 :20/40/84-

ALC3/2014

HQ File

i01/84/050/00344/AM15/

Party Nalne:GEETANJALI
ヽヽ′OOLLENS PVT.LTD.

RLA File
:03/94/040/00821/AM15/

Mcet No/Datc:25/84-    Status:Withdrawn
ALC3/2016
30.03.2017

Lic.No/Datc:0310791537.
2811.2014

llk



 ゙ t

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
norrns have alreadv been fixed by NC in its meeting No.9/84 dated 04.06.2015. Accordingly. Committee
decided to withdraw the case.

Party Name:J D JONES&  Meet No/Datc:25/84-
CO PVT.LTD         ALC3/2016

30.03.2017

RLA Filc Lic.No/Datei0210205371
:01/84/050/00379/AM15/    :02/24/040/00174/Aν i15/    23.12.2014

Decision:Colnmittee considercd the casc as pcr agenda alongwith other rclevant papcrs and ilotcd that the

norms havc already bccn Яxcd by NC in its lneeting No.5/84 datcd 07.05.2015.  Accordingly、 Colllmittcc
dccidcd tO、 、ithdra、v thc casc

Case No.:9/44/84-

ALC3/2014

HQ Filc

Case No.:37/44/84-

ALC3/2014

HQ Filc

HQ File

101/84/050/00477/AM!7/

Case No.:3/23/84-

ALC3/2016

HQ File

:01/84/050/00448/AM17/

Case No.:10/25/84-

ALC3/2016

30.03.2017

Lic No/Datc:0510393028

Status:Withdrawn

Status
Deferred

Parfy Name: RICHA Ⅳieet No/Datc:25/84-    Status:Ⅵ /ithdrawn
GLOBAL EXPORTS P.   ALC3/2016
LTD.

RLA F‖ e
:01/84/050/00407/AMi5/    :05/24/040/00516AM 15/    .29.Ol.2015

Decision:Colllinittee cOnsidercd thc casc as per agenda along、 vith Other relcvant papcrs and notcd that thc

:圧lll腎響 鷹 沈li:l農:dbyNC hれ
smは hg NQ ν84 dttcd O)042創 夕 Accordngし ,CO■ m敵∝

Case No.:9/25/84-ALC3/2016 1Parり Name:NANDKISHORE ‐Mcet No/Date:25/84-
MASTURLAL&SONS.,   IALC3/2016

130.03.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and tC, }\]oidulor their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 2j.04.2017.

Party Namc:HIMATSINGKA IⅣ lcct No/Date:25/84-
SEIDE LTD            ‐ALC3/2016

‐30.03.2017

RLA Filc Lic No/Date:0710108689 Dcfcr Datc:
:07/24/040/00146/AM16/  104.09.20!5 27042017

Decision: committee considered the case as per agenda alongwith other relevant papers and rroted that
there is no represelltative appeared before NC on 30.03.2017. NC decided to defer the case for re-listing
on 27.04.2017

RLA F‖ e              Lic.No/Date:0710108467 1Defcr Date:
:07/24/040/00102/AM16/      o3.07.2015             27.04.2017

Status
Deferred

Status
Deferred

Paty Namc:NANDKISHORE IMcet No/Date:25/84-
MASTURLAL&SONS.,    ALC3/2016

130.03.2017

I-lQ File RLA File Lic.No/Date:07101 0876 I Defer Dare:
:011841050100478lAMl7 t :07 r24t040t001 83/AM I 6/ 22.09.201s 21 .04.20t1
Decision: Comtnittee considered the case as per agenda alongwith other relevant papers and rroted that t5eapplication has been referred to DC(MSME) and tc. Nolaa ror their comments. NC decided to wait fortheir comments. The case stands deferred for re-listing on 27.04.2017.
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Party NameiSHAHI EXPORTS Meet No/Date:25/84-
PVT L´TD             ALC3/2016

3003.2017

l0 lafll: RLA File Lic.No/Date:0710108806 Defer Date:-:0tt84/050t004791AM17 :07l24l040l0o230lAMl61 05.10.2015 27.04.201-l
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and tC, NoiOa-for their comments. NC decided to wait fortheir comments. The case stands deferred for re-listi.g on 27.04.20r7.

Case No.:11/25/84-

ALC3/2016

Case No。 :40/25/84-

ALC3/2016

HQ Filc

Case No。 :42/25/84‐

ALC3/2016

Case No.:12/25/84-

ALC3/2016

Case No.:41/25/84-

ALC3/2016

Status
Deferred

Status
Deferred

Patty Name:SHAHI EXPORTS Meet No/Datei25/84-
PVT LTD. ALC3/2016

130.03.2017

RLA File Lic No/Datc:0710108810 Dcfer Date:

27042017

Status
Deferred

Status
Deferred

Status
Deferred

:O1/84/050/00508/AM17/      :o7/24/040/00234/AM16/
05.10.2015

I)ecisiOn:COlllmittcc cOnsidcrcd the casc as pcr agenda a10ng、
vith Othcr rclcvant papcrs and:10tcd that thc

applicatiOn has bcen rcfcrred tO DC(MSME)and TC,Noida for thcir cOmments NC dccided tO wait for

thcir cOllllnCnts. Thc casc stands defcrrcd fOr rc―
listing On 27.04.2017

Party NameiSHAHI EXPORTSIMeet No/Datci25/84-
PVT LTD ALC3/2016

30032017

1219Л妃50Ю051ンAM17 λりがliOЮ023ンAMIσ  悦:だ鰍Tα 0710108808 1″訂孵;
椰熙 l導:瀾漆nTttiり乾聯柵

p駕謁飢∬Tw鷺
Pa“y NameiSHAHI EXPORTS.Mcct No/Date:25/84-
PVT LTD ALC3/2016

30.03.2017

B19屁掲5Ⅳ0048νAM17 1聯規liOЮ0232/AMl『  伊だ鰍Tα0710108848卵需孵;
拙熙l蓄:批樹曲範冨諦i現軍lttp駕漱t∬T棚窓

Partv NameiSHAHI EXPORTSIMect No/Datc:25/84-
PVT.LTD. ‐ALC3/2016

30.03.2017

,, HQ File RLA File Lic.No/Date:07101 09057 Defer Date:":0tt84t050t0o509rAMr7r :07/24r040r002*orAMr6r 17.r.20t5 21.04.20t7
Decision: committee considered the case as Rer.aglnla alongwith other relevant papers and noted that theapplication has beer referred to DC(MSME) and ic, Noiau ior their comments. NC decided to wait forthelr comments, The case standsdeferred io. r" ri"irg;"finiioti - "

15f露棚;露
25/84- Patty NameiSACOS INDIGO IMeet No/Date:25/84-   status

PRIVATE LIMITED      IALC3/2016        1Deferred



:O1/84/050/00283/AM16/    :56/24/040/00029/AM16/     20.l1 2015             27042017

Decision:]「1lc Comlllittce considered the case as pcr agenda alongwith other relevant papers and observed

that the application has bcen referred to E)IPP again for their colnlllcnts   NC decided to、 vait for thcir

COlllinents.Thc casc stands deferred for re― listing on 27.042017

Party Namc:SHAHI EXPORTS,Mcct No/Date:25/84-
PVT LTD             ALC3/2016

30.032017

,^ HQ File RLA File Lic.No/Date:0710 t09087 Defer Dare:'" :01/84/050/005l2lAMl7l :0712410401002921AM161 26.11.2015 27.04.201j
Decision: Committee considered the case as per agenda alongwith orher relevant papers ald noted that the
application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-risting on 27.04.2017 .

HQ File            lRLA File

Case No.:44/25/84-

ALC3/2016

30.03.2017

Lic No/Date:5610004753 1Defcr Datc:

Status
Deferred

Status
Deferred

Case No。 :45/25/84-

ALC3/2016

r19晶月5νtt BttM w

Party NamciSHAHI EXPORTS Mcct No/Datc:25/84-
PVT LTD.            ALC3/2016

30032017

RLA F‖ e              Lic No/Datei0710109110 Defer Date:
:07/24/040/00298/AM16/      ol.12.2015             2704.2017

Status
Deferred

Patty Namc:BHARAT SILKS IMeet NO/Date:25/84-   status

iALC3/2016       1Deferred
130.03.2017

18

Decision : Commiftee considered the case as per agenda alongwith other relevant papers arrd noted that
the application has been referred to DC(MSME) anJ rc. Noid-a for their .o,r.,r"ntr. NC decided to wait
for their comments. The case stands deferred for re-listing on 2j.04.201.7.

Case No.:5/1/84-ALC3/2016 Party Name:CHOヽ /ヽDHARY IMcet No/Datc:25/84-

OVERSEAS LIMITED    ALC3/2016
30032017

HQ Filc RLA Filc Lic.No/Date:0610038278 Dcfer Date:
:01/84/050/00474/AM16/    106/24/040/00041/AM16/ 16.122015 27042017
Decision: Thc COmlnittee cOnsidcrcd the casc as pcr agcnda and Obscrvcd t1lat thc rclllinder has bccn

issucd tO Rメ、Kanpur tO nurllish the hard cOpy Of the application in this case. Thc rcply is not rcccivcd

from RA,KanpLir Tlle casc sta1lds dcferrcd for rc_listing ol1 27.04.2017

Party Name:BHARAT SILKS Mcet No/Datc:25/84-   status

ALC3/2016         Deferred
130.03.2017

t9 Ig lil: RLA File Lic.No/Date:07 r0 10929 r Defer Date:" :0U84t050t00468tAM11t :01t24t040t003s3/AMl6/ 20.01.2016 ii iqziil
Decision: committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) ana tc. Noida for their commenrs. NC decided to wait fortheir comments. The case stancls deferred for re-listing on 27 .04.201i .

い
レ

Case No.:23/23/84-

ALC3/2016

‐Case No.:22/23/84-

201ALC3/2016

Lic.No/Date:0710109475 1Defcr Date:



:01/84/050/00467/AM17/    107/24/040/00401/AM16/    103.032016 27.04.2017

Decision: Committee considered the case as per agenda alongwith otlrer relevant papers and noted that the
application has been referred to DC (MSME) and TC. Noida for tlreir commenrs. NC decided to wait for
their comments. The case stands deferred for re-listing on27.04.201i.

iCase No.:8/25/84¨ ALC3/2016 1Party Namc:MASTURLAL  IMcet No/Datc:25/84-   Status
‐                   IPRIVATE LIMITED      IALC3/2016         1Deferred

3003.2017

2113晶掲5υ0047θAM17 鶴がliOЮ040νAMIダ  iliど嘱1°
0710109553聾
務.卵|;

Decision:Colnlllittce cOnsidcred thc case as per agenda a10ng、 vith Other rclevant papers and notcd that the
application has bccn rcfcrred tO DC(MSME)and DIPP fortheir cOmmcnts NC decided to wait for thcir

conlmcnts. Thc casc stands dcferrcd fOr re_listing on 27.04.2017.

Case No.:6/25/84-ALC3/2016 Party Name:BHARAT SILKS Meet No/Datc:25/84-   status

ALC3/2016         Deferred
30.03.2017

HQ File RLA File Lic.No/Datc:0710109602 ‐Dcfcr Datc:つ
４
つ
ι

Decision: committee considered the case as per agenda alongwith other relevant papers and noted tlrat the
application has been referred to DC (MSME) and TC. Noida for their comments. NC decided to r,r,ait fortheir comments. The case stands deferred for re-listing on 21.04.201i.

:O1/84/050/00474/AM17/      :o7/24/040/00417/AM16/ 30.03.2016 2704.2017

MeetNo/Date:25184- Status:Withdrawn
ALC3t20t6
3 0.03.20 I 7

Lic.No/Dare:03 I 0804060
20.04.20t6

Status
Deferred

つ

４

Case No.:23/8/84-

ALC3/2016

HQ Filc

Case No.:36/5/84-

ALC3/2016

25‐
青Q lile

Party NamciCITIzEN      IMcct No/Date:25/84‐    status
TECHNIcAL TEXTILES   ‐ALC3/2016        1Deferred
PRIVATE LIルIITED      30 03 2017

RLA Filc

Paty Nallle:SATTI

KUMARINDIA PVT.LTD.

RLA F‖ c

Parッ Namc:SHAHI EXPORTSIMect No/Datci25/84-
PVT.LTD. ALC3/2016

130.03.2017

24 lafil: RLA File Lic.No/Dare:0710t 0s737 Defer Date:' ' :011841050/005 t t/AMt7t :07t24t040t00o3gtAMt7t 29.04.20t6 27.04.2011
Decision: Committee considered the case as per agenda alongwith other relevant papers arrd noted tSat tlreapplication has been referred to DC (MSMEj ana tC. Noida-for their comments. NC decided to wait lortheir comme.ts. The case stands deferred for re-listing on 21.04.2017 .

Decision: committee considered the case as per agenda alongwith other relevant papers and noted that thenorms have already been fixed by NC in its meeting lrio.l6184 dated l0.ll.)016. Accordingly.Committee decided to withdraw the case.

01/84/050/00120/AM17/   :o3/95/040/00042/AM17

Case No。 :43/25/84-

ALC3/2016

:01/84/050/00068/AM17/     :52/24/040/00o08/Aル
117/
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Lic.No/Datc:5210041879

04.05.2016
Defer Datc:

27042017

papers and noted that PH
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was granted to the firm but there is no representative of the firm appeared before NC on 09.03.2017. NC
decided to defer the case for re-listing on 27 .04.201j .

Case No。 :2/5/84-ALC3/2016 Pa“ v Name:BUILDMET   Mcet No/Datei25/84-
FIBRES PVT LTD.、        ALC3/2016

30.03.2017

HQ Filc RLA Filc Lic.No/Datc:0710109837 Defcr Datci
:01/84/050/00034/AM17/    :07/24/040/00056/AM17/    19,05.2016 27.04.2017

Decision: The Committee considered the case as per agenda and observed that a letter has been issued to
RA. Bangalore to furnish the hard copy of the application in this case. The reply is not received from RA.
Bangalore' NC decided to wait for their reply. . The case stands deferred for re-listing on 2j.04.201j .

Status
Deferred

26

Case No.:7/13/84-

ALC3/2016

HQ Filc

:O1/84/050/00238/Aル l17/    :26/24/040/00007/AM17/

Paty Namc:SUN RISE NETS IMect No/Datc:25/84-   status

ALC3/2016          Deferred
30.03.2017

RLA File Lic.No/Datc:2610012756 1Defcr Date:

23.05.2016            27.04.2017

Decision : Committee considered the ca-se as per agenda alongwith other relevant papers and noted that the
27 deficiency letter has been issued by DIPP on 25.tb.zot6 to the firm to furnish the following information

vide their U.O. No. 7t349t2016-T5W :

i) Manufacturing process indicating.stagewise wastage of imported and indigenous items. if any,ii) Technical difference in export and import items.iii) Production of the export item, vis-d-vis, consumption of raw material (both irnported &indigenous) durirrg the past three years duly certified by a Chartered Accountant.
The reply of the firm is not received so far. NC decided to wait for their reply. The case stands deferred forre-listing on 27 .04.20 17 .

Case No.:5/25/84-ALC 312016 Party n-ame:BHARAT SILKS Meer No/Da 1e.25/g4- Starus
ALC3l20l6 Deferred
30.03.2017

,* AQ rit. RLA Fite Lic.No/Date:07 1010988 r Defer Dare:" :011841050100473/AMr7r :0ir24/040r00060tAMrlt ,27.05.2016 27.04.2017
Decision: Committee considered the case ?l per agenda alongwith other relevant papers and noted that theapplication has been referred to DC (MSME,ana-tc. Noida for tlreir comments. NC decided ro wait fortlreir comments. The case stands deferred for re_listing on 211,04.2017 .

Case No':4/25l8'1-ALC 3/2016 Party Name:BHARAT SILKS Meet No/Date:t5l8.1- Status
ALC3l20l6 Deferred
30.03.2017

2e 19,Iil: RLA File Lic.No/Date:07 r0 r 099 r r Derer Date:--:011841050100472/AMt7t :07/24t040t00osUAMtlt 06.06.2016 27.04.2017
Decision: committee considered the case 1l per agenda alongwith other relevant papers and noted that theapplication has been referred to DC (MSMEi ano-tc, Noida for their comments. NC decided ro wait fortheir comments. The case stands deferred for re-ristirrg on 21 .04.2011 .

Case No.:22/9/84-
30 ALC3/2016

Pal多 ムヽふgLEヽ L良6」S  顧
“

I、。/Dlie:'5/84:
IPRODUCTs           lALC3/2016
.                         130.032017

-― ―― ― ―
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Status
Deferred
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HQ File

:01/84/050/00151/AM17/

Case No。 :17/23/84-

ALC3/2016

Case No.:11/23/84-

ALC3/2016

HQ Filc

Case No.:26/19/84-

ALC3/2016

HQ File

Case No.:17/25/84-

ALC3/2016

Case No。 :2/13/84¨

ALC3/2016
Party Name:ARVIND
G00DHILL SUIT
MANUFACTURING
PRIVATE LIMITED

RLA Filc

Mcct No/Date:25/84-

ALC3/2016
30.03.2017

RLA File              lLic.No/Date:0510398965 Dcfcr Date:
:05/23/040/00170/AM17/     .01 072016             27.04.2017

Decision: Committee considered the case as per agenda alongwith other relerant papers and noted that

there is no representative of the firm has attended the personal hearing before NC on 02.03.2017. NC
decided to defer the case for re-listing on 27.04.2017.

Party Namc:THE NATURAL IMcetNo/Datc:25/84‐
FLOORS             ‐ALC3/2016

30.03.2017

Status
Deferred

Status
Deferred

, , HQ File RLA File Lic.No/Date: 1010059533 Def-er Date:
r ' :0 l/84/0 501004621 AMl7l :101241040100036/AM I 7/ 12.07 .2016 27 .04,2017

Decision: Comminee considered the case as per agenda alongwith other relevant papers and noted that the

application has been referred to DIPP for their comments. NC decided to wait for their comments. The
case stands deferred for re-listing on 27 .04.2017 .

つ

´

RLA F‖ c Lic No/Date:0610038426 Dcた r Datc:
:01/84/050/00456/AM17/    106/24/040/00014/AM17/     126.07.2016 27.042017

Decision: Committee considered tlre case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait for their cornments. The
case stands deferred for re-listirrg on 27 .04.2017 .

Party Meet No/Date:25/84- Status
DeferredName:G.R.CORPORAT10N ALC3/2016

30.03.2017

Party Namc:POLYGENTA  Mcet No/Date:25/84-   Status
TECHNOLOGIES LTD    ‐ALC3/2016         Deferred

‐30.032017

RLA F‖e              lLic.No/Date:0310806649 1Defer Datc:
33 :O1/84/050/00337/AM17/    103/95/040/00295/AM17/    12707.2016 2704.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to send the application to TC.
Noida for their comments as the case pertains to TC, Noida. The case stands deferred for re-listing on
21.04.20n.

Party Namc:BHARAT SILKS IMeet No/Datc:25/84‐    Status
‐ALC3/2016          Deferred
130.03.2017

HQ File UA piie Lic.No/Date:0710110180 Defier Dare:
:011841050100485lAMl7l :07l24l040l00l49lAMt7 t 29.07 .2016 21 .04.2011

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers arrd noted that the
application has beerr referred to DC (MSME) and TC, Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 27 .04.2017 .

Lic.No/Datc:0810138416 Dcfcr Datc:

炒
燎



、    :01/84/050/00233/AM17/    :08/24/040/00169/AM17/     104.08.2016             2704.2017

1)ecision:Colninittee considered the casc as per agenda alongv/ith other relevant papers and、 vcnt through

thc deta‖ s sublllitted in this case and observed that the denciency letter has been issucd to thc Яrm on

17.Ol.2017 through e.mail to furnish the justincation of cAD/Stagcwise wastage in this case,NC

decided to、 vait fortheir rcply  The case stands deferred for re― listing on 27.042017

Case No.:14/15/84-      Pa■y Namc:SIVSHREE    Mcct No/Datc:25/84-   Status
ALC3/2016           MEDITTEX(INDIA)     ALC3/2016        ‐Deferred

PRIVATE LIMITED.      30.03.2017

36器航5ν00277AM17 1ち危漏liν 00創νAM17 0ぶ嘱υ
α3劉 0077950ヶ
樹卵;

Decision:Coi■llllittee considcred the case as per agenda along、 vith other relevant papers and obscrved that

the deflciencv letter has becn issucd on 22 11 2016 to the flrm to submit the sample ofthc product in this

casc. NC dccidcd to、 vait for their reply.  Thc casc stands dcfcrrcd for rc― listing on 27 04 2017.

| ‐Case No.:23/13/84-      Parサ Namc:LOYAL      Mcet No/Date:25/84-   Status
‐  IALC3/2016           1TEXTILE MILLS LTD    IALC3/2016        1Deferred

130.03.2017

3719晶児50Ю025″AM17 1:が:iν 0002夕AM17 :;:測究彎
α3510045002‐
卵樹.孵;

Decision:(3ommittec considered the case as per agcnda along、 vith other rclevant papcrs and noted that thc
application has been referred tO T(〕 , Mumbai on 21 11.2016 to furnish thcir cOmments  NC decided to
、vait for their colnlllcnts  The case stands deferrcd for rc― listing on 27 04 2017

Case No.:18/19/84-      Party Na:lle:SHANKAR    IMeet No/Date:25/84-   status
ALC3/2016 PACKAGINGS LIヽ41TED  ‐ALC3/2016        1Deferred

30.03.2017

,* HQ File RLA File Li..NolOut":0310g07179 Deter Date:- " :01l84t050l00329lAMt7 t :0319510401000371AM171 I 8.08.201 6 27 .04.2017
Decision: The Committee considered the case as per agenda alongwith other relevant papers and observed
that the application has been referred to DIPP again ior their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on27.04.2017.

Case No.: lgtl9l84- Party Name:SHANKAR Meet No/Da te:25/84- Status
ALC3/2016 PACKAGINGS LIMITED  ALC3/2016        Deferred

30.03.20 r 7

,o HQ File RLA File Lic.No/Date:03 I 0807 I 78 Defer Date:- - :01 1841050/00330lAMl7l :0319510401000361AMl7t I 8.08.201 6 27 .04.201j
Decision: The Committee considered the case as per agenda alongwith other relevant papers and observed
that the application has been referred to DIPP for their comments. NC decided to wait for their comments.
The case stands deferred for re-listing on 27 .04.2017 .

Case No.:10123184' Party Name:TECHFAB Meet No/Date:25/84- Sratus
ALC3/2016

40
(INDIA)INDUSTRIES LTD ALC3/2016        Deferred

130.03.2017

IHQ File             lRLA F‖ e             lLic.No/Date:03 10807464 1Defer Date:
101/84/050/00455/AM17/  1:03/95/040/00413/AM17/  130.08.2016       127.04.2017

l1/



Decision: The Commitlee considered the case as per agenda alongwith other relevant papers and observed
that the application has been referred to DIPP for their comments. NC decided to wait for their cornmelrts.
Tlre case stands deferred for re-listing on 27.04.2017.

Case No.:25/19/84-

ALC3/2016

1HQ Filc

41. :01/84/050/00336/AM17/

Party NamciSITTARA     Meet No/Date:25/84-
/ヽORKZ            .ALC3/2016

30.03.2017

RLA File              Lic.No/Datc:0210206960 1Defer Datci
:02/24/040/00097/AM17/    105.09.2016            27.04.2017

Mcet No/Date:25/84-

ALC3/2016
30032017

RLA Filc              :Lic.No/Date:0510399651 Defcr Datc:
:05/23/040/00262/AM17/     lo8 09 2016             27.04.2017

Status
Deferred

Status
Deferred

Status
Deferred

鮒緊;潔
=肌
獣協獄:〃課T∬Ⅷlぬ

J∞g面ぬ°tllerdwm ttrrSalld ttd tta tte
2017 to furnish thc CAD/mcasurcmellt chart in this

casc.  Thc rcply is nOt reccivcd fro:ll tllc nrlll   NC decided to wait for thcir rcply   Thc casc sta1lds

dcfcrrcd fOr rc― listing On 27.04.2017.

ICase No.:9/19/84-

IALC3/2016

42 111):1):50/00320/Apν
11 7/

Case lNO.:lo/15/84-

ALC3/2016

Case No.:9/15/84-

ALC3/2016

Paty NamciFASHION
ACCESSORIES

Pa“y Namc:ARVIND
G00DHILL SUIT
MANUFACTURING
PRIVATE LIMITED

‐Mect No/Datc:25/84‐

ALC3/2016
30.03.2017

ii .ヽIllil‖liliilit11liinlliliilIIi:]ld♀81F掲:ヽ1｀感lit『諾λ猟』1:irヽTl∬:wi:
re¨ listing On 27.04.2017

Pany Name:THttЁ ADS   L“ tヽ 6′bttiさ 05'な 4_
(INDIA)LIMITED      IALC3/2016

130.032017
‐HQ Filc             ittLA Fiic

lLic NO/Date:0610038450‐ Defcr Datci:01/84/050/00268/AM17/    1o6/24/040/00019/AM17/     14.09.2016            .27042017

43::撫
;7翼「凛
e選
ド1:観 IFttЪlλ電l賑

:::∬Li7∬」l印1帰‖:‖』躍寵翼宝il」
9n their part they submitting thc said Adv AuthOris.

1撃ll‖I=kダ」I.野羊
』::棚1電|.dてき1槙題

Status
Deferred

'419魔
鳳二,1↓1,I協『脇ぉI,A↓|' 需霊lα ttЮ B8681ヶ需擦,

聯茸∬辟靴嚇「職 II



Case No.:30/19/84-

ALC3/2016

巧13晶児5剛yνAM P

Case No.:34/25/84-

ALC3/2016

46器航5ν0050νAM17

Party Name:SUNNY
INTERNATIONAL
LIMITED

Parり Nalllc:ARVIND
LIMITED

Mcet No/Date:25/84-

ALC3/2016
30.03.2017

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their commenrs. NC decided to wait fbr
their comments. The case stands deferred for re-listing on 27 .04.201i .

RLA File              ‐Lic.No/Datc:3310030350 1Dcfcr Datc:
:33/24/040/00004/AM17/     30.09.2016            127042017

Parけ Name:RAHMAN    IMect No/Datc:25/84-
INDUSTRIES LTD       ‐ALC3/2016

.30.032017

RLA Filc              Lic.No/Datc:0610038464 1Dcfcr Datcl
:06/24/040/00020/AM17/      04.10.2016             27.04.2017

Status
Deferred

Decision: The Committeeconsidered the case as peragenda alongwith other relevant papers and observed
that the application has been referred to DIPP for their comments. NC decided to wait for their comments.
The case stands deferred for re-listing on 21 .04.201i.

Mcct No/Datc:25/84-

ALC3/2016
30.03.2017

HQ Filc             RLA File Lic.No/Date:0810138809 Dctr Datei
47 :01/84/050/00406/AM17/    :08/24/040/00265/AM17/    .05.10.2016             2704.2017

1賠F緊:1肌T篇翻it鳳甘縮TT:lT雷虎i常薫:f:鷲1滝燻l鷺1滝需寵1評僻
縄鷺iyttve鷺緊:tぶ :∫撲r魔:TYl:t躍駆

':1.辮

山Cttm mね L NC“d“dbw血

Party Nallle:KP TECH     IMcet No/Datc:25/84-   status
NONWOVEN INDIA     ‐ALC3/2016        1Deferred
PRIVATE LIMITED      30.03.2017

48 lQlil: RLA File Lic.No/Date:2410042070 Defler Date:'":01/84/0501004471AM171 ,:24121l040l00l0llAMlll Oi.tO.2Ot6 21.04.2017
necisiot'. The Committee considered the case as per agenda alongwith other relevant papers and observed
that the application has been referred to DIPP for their comments. NC decided to wait for their comments.
The case stands deferred for re-listing on 27.04.2017.

Case No.:1/21/84-

ALC3/2016
Status
Deferred

Status
Deferred

Case No.:2/23/84-

ALC3/2016

Party Namc:TECHFAB    IMeet No/Datci25/84-

|(INDIA)INDUSTRIES LTD IALC3/2016
130.03.2017

HQ File RLA F‖ c ILic.No/Date:03 10808535 1Defer Date:
:01/84/050/00262/AM17/ 27042017:U1/84/050/00262/Aル l17/    :03/95/040/00531/AM17/

Decision:The CO11llllittce co:lsidcred the case as ner aoe

1910.2016

dcred the casc as per agenda alongwith Other reに vant pape's l118。bs5rv`d
たrredわ DIPPbrthcircOmmentsINCdecidedЮ wltfOrtheithat the applicatiOn has been rel

:r comments
The case stands deferred for re-listing on21.04.2017.

50f薔槻爾
酬牛  i富淵話ξぜ綸TED 燈&剛ソα2シ8牛 sttШⅧ山dmwn

‐Case No.:4/15/84-

ALC3/2016

49

10

膿



HQ File RLA Filc

30.03.2017

Lic.No/Datc:3010103866
:011841050100264lAMltI :301241040100025tAM17t 19.I0.20I6
Decision: Committee considered the case as per agenda and observed that RA. Ludhiana has informed on
09.03.2017 that the Adv. Authorisation No.3010103866 dated I9.10.2016 was issued on repeat basis
under para 4.12 (a) (vi) of current Hand Book of Procedure Accordingly, Comm ittee decided to withdraw
the case.

Paty Namc:ADITYA BIRLA IMcet No/Datc:25/84-   Status
NUVO LIMITED       ALC3/2016        Deferred

‐30.03.2017

51 HQ Filc             RLA Filc Lic.No/Datc:0210207116 Dcた r Datel
:01/84/050/00280/´ 、M17/    :o2/24/040/00151/AM17/     102.11.2016             27.042017

Decisio■ r The COnlmittec cOllSidCred tllc case asli::i:』

1li::d:1:11ょ ∫縄 :l::|1壺n[11勇 .:1.,:11,CapplicatiOn 1las nOt yct rcceived frOm RA,Kolkata.

Case No。 :6/16/84-

ALC3/2016

Case No.:20/20/84¨

ALC3/2016

‐Case No.:3/20/84-

ALC3/2016

HQ File

:01/84/050/00346/AM17/

PRIVATE LIヽ41TED 30032017

5219晶泥590036ン AMlフ  し`ら多liν0045yAM17 協:ぶ鰍彎α03!08089331卵樹.孵;
1鶏l胤潔電里Tr器∬警ま:誌 41』i喩亀11n識慶鷺:『職1籠:i籠T需,鴛∵|:
case stands dcfcrrcd fOr re― listing On 27 04 2017

Party Namc:ARVIND
GOODHILL SUIT
MANUFACTURING
PRIVATE LIMITED

RLA File             ‐Lic.No/Datc:0810139017 1Defer Datc:
:08/24/040/00312/AM17/     1o l1 2016            27 04 2017

'Decision: committee .on.io"i"o ih. ";tu. p.r uginau urong*ifli oirr"i i.t.uunt pu!.ii una notio it ut tt e53rdeficiencyletterhasbeenissuedtothefirm on24.-03.20lTtoiurnishthefollowinginformation:
l' Measurement of export item provided by the buyer, indicating export ord"er Number. stvle number

etc.
2' calculation sheet for computing the quantity of consumption of import item per piece of export

rtem with justi fication.
3. Sketch of the garment with marking.
4. CAD of the garment with efficiency.

Reply is not received from the firm so far. NC decided to wait for their reply. The case stands deferredfor re-listing on 27.04.2011.

Parサ Name:POLIGOF―    Mcet No/Date:25/84-   status
MICRO HYGIENEINDIA  IALC3/2016        Deferred

Mcct No/Date:25/84-   status

ALC3/2016         1Deferred
30.03.2017            1

‐Case No.:44/20/84-

ALC3/201`
54

HQ Filc

iO1/84/050/00387/AM17/

Party Name:RNR
INTERNAT10NAL

RLA File

i05/24/040/00393/AM17/

IMcet No/Date:25/84-
IALC3/2016

.30.032017

τicR。/b爵

`D516イ

bOZ,デ :Dcfer d再

`:
16.ll.2016            127042017

Status
Deferred

11

―|



Decision: Committee considered tlre case as per agenda alongwith other relevant papers and noted that the
deficiency letter lras been issued to the firm on24.03.2017 to furnish the CAD oithe product in this case.
Reply is not received from the firm so far. NC decided to wait for their reply. The case stands deferred
for re-listing on 27.04.2017.

Case No.:2/20/84‐

ALC3/2016

Case No.:16/25/84-

ALC3/2016

HQ Filc

Case No.:2/19/84-

ALC3/2016

iCase No.:12/23/84-

ALC3/2016
Paty NamciCONNOISsEUR IMcet No/Date:25/84-
FASHIONS IALC3/2016

130.03.2017

Party Name:PREMIER FINE Mcet No/Datei25/84-   status
LINENS PRIVATE       .ALC3/2016         Deferred
LI MITED. 30.03.2017

HQ Filc             ‐RLA Filc iLic.No/Datc:3210078031‐ Dcfcr Datc:
55‐ :01/84/050/00345/AM17/    :32/24/040/00025/AM!7/    123.112016            ‐27042017

慾:l緊:糧F用:ulSI露::ぼti:Sittw3,indaJ° ngwnh dh∝ dcvatt pap∝ s and n∝ ed山江山c

::Ittcll舞どll鷺翼『凱l:『l夕
e Яrm ЮねL鷺

`糧

胤:TR鳳l霜β亀認:路l『:鷹ζ鳥:

Pa“y Name:FLEXITUFF    
‐Meet No/Date:25/84-

INTERNAT10NAL LTD    IALC3/2016

130.03.2017

RLA Filc Lic,No/Date:5610005033 1Defcr Datc:

27.04.2017

Status
Deferred

Status
Deferred

56
:01/84/050/00484/AM17/ :56/24/040/00o37/AM17/ 29.11.2016
Decision: committee cottsidered the case as p.er agenda alongwith other relevant papers and noted that theapplication has been referred to DIPP for their co-mments. ic decidea to wait for their comments. Thecase stands deferred for re-listing on 27.04.2017.

Paty Namc:GANGA     IMcet No/Date:25/84-
ACROヽVOoLS LIMITED  IALC3/2016

130.03.2017

菫融畳醐膏節ξttI醸五驚i揖lrtti購寵鮮守
Status
Deferred

.o HQ File RLA File

iii;)3fi1ie:04 
r 0 t 62643 

Hr; i;l;
Decision: committee considereJ th".r:"-1t_per agenda alongwith other relevant papers and noted that theapplication has been referred to DC (MSME) und tc Noida for their commenrs. NC decided to wait fortheir comments. The case stands deferred for re-risting o,n il.0q.zor7 - '"

Case No。 :14/23/84-

ALC3/2016

591。
File

Pa"y Namc:SIvsHREE
MEDITTEX(INDIA)
PRIVATE LIMITED.

RLA Filc

Mcet No/Datc:25/84-   status
ALC3/2016        ‐Deferred
30.03.2017

Lic.No/Date:3210078071 Dcfcr Datc:

27.04.20!7
:01/84/050/00459/AM17/  1:32/24/040/00o

=―

― ― ―
―
―
―

― ―

一 ―
― ― ―

―
― ―

―

―

― ― ―
―  ―

34/AM17/   29.12.2016
Decision:COmmhtce cOnsidcred tlne 3左

`さ

五:品 :五L岳lda alongv/ith Other relcvant papers and nOted that thc

■   12



application has been referred to DC (MSME) and DIPP for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on 27 .04.2017 .

-^ HO File RLA File Lic.No/Date:0410162654 Defer Date:
6u ,oils+los0/0046 vAM.Tr :04r24r040r00t37rAMrlt 02.01.201 1 2i.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the

application has been referred to DC (MSME) and DIPP for their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on27 .04.2017.

Case No.:16/23/84-

ALC3/2016

Case No.:19/25/84-

ALC3/2016

Case No.:48/25/84-

ALC3/2016

HQ Filc

Case No.:13/23/84-

ALC3/2016

HQ Filc

Pa●y Namc:SURYA
ITEXTECH,

RLA Filc

Mcet No/Date:25/84-

ALC3/2016
3003.2017

Patt Name:JUMBO BAG  IMcet No/Datc:25/84-
LIMITED             ALC3/2016

30.03.2017

Patt Name:KUSUMGAR  IMeet No/Datc:25/84-
CORPORATES PVT.LTD.  ALC3/2016

‐30.03.2017

Status
Deferred

Status
Deferred

Status
Deferred

., HQ File RLA File Lic.No/Date:0310810241 Defer Date:or :01/84/050100487lAMl7l :0319410401008141AM171 02.01.2017 27.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for

th.j,, 
.91l"!ts,_ The case stands deferred for re-listing on 27 .04.2017 .

Status
Deferred

Lic.No/Datc:2210015626 ‐Dcfer Datc:
:01/84/050/00516/AM17/      :22/24/040/00088/AM17/     103.01.2017             2704.2017

Decision:(3ommittce considered thc case as per agcnda along、 vith othcr rclcvant papcrs and ilotcd that thc

application has bcen rcfcrrcd tO DC(MSME)and TC Noida fortheir comments NC dccidcd tO wait for
thcir comments. The casc stands deferred for rc― listing on 27.04.2017

62

Party Name:K H EXPORTS  IMeet No/Datc:25/84-
INDIA PRIVATE LIMITED, :ALC3/2016

130.03.2017

RLA F‖ c ILic.No/Datc:0410162688‐ Dcfcr Datci
:O1/84/050/00458/AM17/    :04/24/040/00179/AM17/     109.Ol.2017 27.042017

Decision : Comminei considered the case as per agenda alongwith other relevant papers and noted rhat the
deficiency letter has been issued by DIPP on 08.03.2017 to the firm to furnish the following infonnatiorr

_- vide their U.O. No. 7/14812017-T5W :63 i) Complete calculation for requirement of raw materials separately for each export product duly
certified by Chartered Engineer.

ii) Function of each raw material in export product.
iii) To indicate the width of raw material where linear meter or yard etc., has been given or alternatively

area in square meter.
iv) Consumption of raw materials with corresponding production of each expot't product separately for

the last three year duly cerlified by Chartered accountant, if already manufactured/exported earlier.
NC lras also ttoted that the firm intimated on 09.032017 through email that the reply will be submitted in
next week. NC decided to wait for their reply. The case stands deferred for re-listing on 27 .04.2017 .



Case No.:21/23/84-

ALC3/2016

HQ Filc

Case No.:9/23/84-

ALC3/2016

HQ Filc

Case NO.:30/25/84-

ALC3/2016

HQ F‖ e

Case No.:39/25/84-

ALC3/2016

HQ Filc

Case No.:18/23/84‐

ALC3/2016

Party Namc:EDCONS
EXPORTS(P)LTD

RLA Filc

Mect No/Datci25/84-

ALC3/2016
30.03.2017

Paty Name:A.M.VINYL   Mcet No/Date:25/84-
PVT.LTD.            :ALC3/2016

130.03.2017

Status
Deferred

64
RLA File Lic.No/Date:0510401230‐ Defcr Date:

:O1/84/050/00466/AM17/    :05/23/040/00476/AM17/     10.Ol.2017 27.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait for their comments. The
case stands deferred for re-listing on 27.04.2017 .

Pa●y Name:AKR TEXTILE, IMcet No/Date:25/84-   Status

IALC3/2016         .Deferred
130.03.2017            1

RLA Filc Lic.No/Date:3210078080 1Dcfcr Date:
:01/84/050/00454/AM17/    :32/24/040/00035/AM17/     11.Ol.2017 27.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 27.04.201i .

∠
υ

66 Lic.No/Datc:0210207249 Dcfcr Date:
:O1/84/050/00498/AM17/      :02/24/040/00209/AM17/      12.01.2017             27.042017

Decision:Committec cOnsidered the case as per agenda alongwith other relcvant papers and i10ted thatthc

lapplicatiOn has been refcrred tO DIPP fOr thcir collllnents  NC decided to、 vait for thcir conllllents Thc
case stands deferred for re― listing On 27.042017

Status
Deferred

Status
Deferred

67
RLA Filc Lic.No/Datei1310048524 1Deた r Datc:

:O1/84/050/00507/AM17/   :13/24/040/00045/AM17/   112.Ol.2017 27.042017

Decision: Committee .ortiJ.iiJ tt 
" 

.ur" ^ p". ug"nau utorg*ittr otr',..."l"runt papers and noteJ that ttre
application has been referred to DC (MSME) and btpp for their comments. NC decided to wait for rheir
rcomments. The case stands deferred for re-listing on 27 .04.2017.

Parり Namc:VINAYAK    Mect No/Datc:25/84-
POLYMERS           ‐ALC3/2016

130.03.2017

Party Namc:CHOWDHARY  IMeet No/Datc:25/84-
OVERSEAS LIMITED     IALC3/2016

130.03.2017

Par～ Namc:MADURA    IMcet No/Datc:25/84-
COATS PRIVATE LIMITED,:ALC3/2016

130.03.2017

HQ Filc RLA F‖ c ILic.No/Datei3510045093 1Defer Date:
:01/84/050/00463/AM17/   1:35/24/040/00042/AM17/    1301.2017          27.04.2017

Decision:Comnlittee considered the case as per agenda alongwith other relevant papers and noted that the

application has been referred tO DC(MSME)and DIPP fOrtheir comments.NC decided to watt for their

cominents  Thc casc stands deferrcd for re― listing on 27.04.2017

Status
Deferred

68

Case No.:27/25/84-

69 ALC3/2016
Status
Deferred



1)ecision:Committee considered the case as per agenda alongwith other relevant papers and noted that the

lppliCatiOn has been referred to DIPP for their comments.NC decided to wait for their comments.The
lcase stands deferred for re― ‖sting on 27.042017.

HQ File

:01/84/050/00495/AM17/

Case No。 :35/25/84-

ALC3/2016

RLA F‖ e
:06/24/040/00036/AM17/

Partv Nalllc:THREADS

(INDIA)LIMITED

Lic No/Date:0610038542 Defer Date:
18.01.2017            .27042017

Meet No/Date:25/84-

ALC3/2016
3003.2017

Status
Deferred

70
HQ File RLA F‖ e Lic.No/Date:061003854! IDefer Datcl
:O1/84/050/00503/AM17/      :06/24/040/00037/AⅣl17/      18.01 2017             27042017

Decision:Colllmittcc considcrcd thc casc as per agenda along、 vith other relevant papcrs and notcd that the

applicatiOn has bccn rcferrcd tO DC(MSME)and TC,Noida for their comments NC decidcd to wait for

thcir colllmCntS. The casc stands deferrcd for rc― listing o:127042017.

Case No.:26/25/84-

ALC3/2016
Parり Name:MADURA
COATS PRIVATE LIMITED,

Mect No/Date:25/84-

IALC3/2016
130.03.2017

RLA F‖ e              lLic No/Datei3510045099 1Defer Datel
i35/24/040/00046/AM17/     12001.2017             12704.2017

Status
Deferred

71器晶掲5υ0049″AM17
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted t5at the
application has been referred to DIPP for their comlrents. NC decided to wait foi their comments. The
case stands deferred for re-listing on 27.04.2011.

ICase No。 :31/25/84‐

ALC3/2016

秒13屁児50/000%AM副

Parり Name:ARVIND
LIMITED

RLA F‖ e
:08/24/040/00437/AM17/

IMeet No/Date:25/84-

‐ALC3/2016
13003.2017

Lic.No/Datci0810139584 1Dcfer Datel

24.01.2017             27.042017

Status
Deferred

Decision: Committee considered the case as per agenda alongwitlr otlrer relevant papers and rroted that
application has been referred to DC (MSME) and TC, Noidifor their comments. NC decided to wait
,their comments The case stands deferred for re-risting on27.04.2017.

ｔｈｃ
撤

iCase No.:32/25/84‐

lALC3/2016

73 11)iFI):50/00500/AM17/

Party Name:ARVIND OG   IMeet No/Date:25/84-
INONヽ′OVENS PRIVATE   IALC3/2016
LIMITED              30 03.2017

Status
Deferred

'Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
application has been referred to DC (MSMEi and TC, Noida for their comments. NC decided ro wait
1l:ryyT"ry,:j!"jas: spncls qgferr{ r9r r9-lr111ns on zt,o!. 0It,

RLA Filc
:08/24/040/00416/AM17/

Patty Namc:SEVEN SEAS
TRADING COMPANY

RLA File

:10/24/040/00098/AM17/

Lic.No/Date:0810139583 Dcfer Date:

24.01.2017            127.04.2017

ｔｈｃ
ｂ

Case No.:19/23/84‐

ALC3/2016

HQ Filc

:01/84/050/00464/AM17/

Meet No/Datc:25/84-

IALC3/2016
13003.2017

1Lic.No/Datci!O10059699
125.01.2017

Status

I)eferred

Defcr Datc:

127.04.2017

74
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Decision: Comminee considered the case as per agenda alongwiih other relevant papers and noted that the
application has been referred to DIPP for tlreir comments. NC decided to wait for their comments. The
case stands deferred for re-listing on 27 .04.2017 .

Case No。 :15/25/84-

ALC3/2016

HQ File

Case No.:20/25/84‐

ALC3/2016

Case No.:24/25/84-

ALC3/2016

Case No.:20/23/84-

ALC3/2016

Case No。 :21/25/84-

ALC3/2016

Pa●y Name:DHARMESH
ITEXTILES LIMITED

IRLA File

Parり Nalne:ARVIND
LIMITED

Mcet No/Date:25/84¨

ALC3/2016
30.03.2017

Lic.No/Date:3310030367 1Dcfcr Date:

Status
Deferred

Status
Deferred

Status
Deferred

Status
Deferred

Status
Deferred

75
:01/84/050/00483/AM17/     133/24/040/00008/AM17/     131.01.20!7             27042017

Decision:Collllnittee considcrcd the casc as per agcnda along、 vith other rclevant papcrs and lloted that thc

application has beell rcfcrred to DIPP for thcir colllments  NC decidcd to、 vait for thcir conllllcnts  The

case stands defcrrcd for re― listing on 27.04.2017.

Pacy Nainc:LOYAL TEXTILEIMcct No/Date:25/84-
MILLS LTD            ALC3/2016

30032017

,o HQ File RLA File Lic.No/Date:35 t0045 l0l Defer Dare:'" :0tl84t050l00488lAMl7l :35l24l040l0}O48lAM17l 31.01.201 7 21.04.2011
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC, Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-risting on 2i.04.2017 .

Party Namc:LOYAL TEXTILEIMcct No/Datc:25/84-
ルIILLS LTD            IALC3/2016

30.03.2017

77器屁泥5υ0049νAM17  1:がliν 0003νAM17 留ず鰍彎
α3510045100‐
卵樹.卵|;

1鶏憎ll』服肥il:朦∬裾七ざ温wl賜鮮ざ颯階‖1鮮¶認:p駕:l::t∬T棚1営
their cOlnmcnts. Thc casc stands defcrred fOr re_‖ sting on 27.04.2017

Paty NameiSRF LIMITED  Mcet No/Date:25/84-

IALC3/2016
130.03.2017

,* HQ File RLA File Lic.No/Dare:04t01 62765 Deler Date:- :0l1841050100465lAMt7l :04lz4t040t00t43tAM17t ,01.02.201 7 21.04.20tj
Decision: Committee considered the case as per agenda alongwith other relevant papers apd noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
,their comments. The case stands deferred for re-listing on 27.04.2017 .

Mcet No/Datc:25/84-

ALC3/2016
30.03.2017

7e !OI!l: RLA File Lic.No/Date:08t01 3s636 Defer Dare.:01t84t050l00489lAMt7l :08t24t040r004s4tAMn I 02.02.2017 27 .04.2011
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
t!e!r comrnents The case stands deferred for re-risting on 27.04.201i.



80 Lic.No/Date:0610038551 1Dcfer Datc:
:01/84/050/00490/Aル 117/      :o6/24/040/00042/´ Mゝ17/     10202.2017             .27.042017

器 l漁 淑 曜 r退器 ∬ :寛ざ 高 dlilTよ :肥
「
躙 1嚇 辮 :.pwl::1∬ T棚 1窓

thcir cOlnments  The casc stands dcferrcd for re_listing on 27.04.2017

Case No.:22/25/84-

ALC3/2016

HQ File

Case No.:37/25/84-

ALC3/2016

HQ Filc

Pa●y Name:KARAN LETEX IMcctNo/Datc:25/84-
LTD                 ALC3/2016

.30.03.2017

RLA Filc

Paty Namc:SHANKAR    IMcet No/Datc:25/84-
PACKAGINGS LIヽ41TED   IALC3/2016

130.03.2017

Status
Deferred

Status
Deferred

81 RLA F‖ c
:O1/84/050/00505/Aル I17/      :o3/95/040/00817/Aル i17/

Party NameiSUPERHOUsE
LIMITED

Lic.No/Datc:0310810903 ‐Dcfer Date
02.02.2017             27042017

Mcct No/Datc:25/84-   status
ALC3/2016       1Deferred

鵠 胤 淑 獣 電 器 ∬ 附 師 需 鮮 Mim山
J∞g面山 ∝騰 Hdwm Pド rs alld ttdぬ 江市c

nmcllts.NC decidcd tO wait for their cOmments.Thc
‐case stands deferred for rc_listing on 27.042017

f謎 槻 ∬
2y路
  懺 獄 8鴨瀧 ぜ

KAR Mtt Nυ 跡 α%//84-も 品 s
IMITED   IALC3/2016         1Deferred

30.03.2017

8213晶嫁50Ю0501/1↓ 1,  摯脇l,:/0:8∴晨↓1; t督鰍午b31b憲 lo004‐身需.身|,
1鵠胤漱億竜ぶ評|」鷹奮清癬enda ttI爵扇。ther rele■ /轟品ふ珈品[d tllat iclments.NC decided tO wait for their cOmments The
l  iCaSe stands deferred for re_listing on 27.042017.     __       _ _                            _

Case No.:2/25/84‐ALC3/2016 1Party Name:FASHIoN     IMeet No/Date:25/84-   status
ACCESSORIES IALC3/2016          Deferred

130.03.2017                        .

183193児 50Ю047伊AM17 ~溌ち多壼:λi:l:;1↓λ;~|:l駆訊|さ :6`!。 46iあ !夢諄野,|

1駆熙崎I鷲撫銀i菰
=鋼
、軍繭m・咄飢」漱|

1食鳳脅
粛百ス「
~~ 1癬
需ぎsDPERH6むζЁ鷲:漱摯c"騨

-3器
)ei l

130.032017                        1

84器
崩 :∴::|,鳥 i;/ 品を崩 l,01:::;/~~Lこ

濡

'5h`b乙

l“勇5ぢ

`長
百 b晶■

欄椰:褻奎鍛鐵鐵詈鞘静穐驚咄1拙7
85 
賢ll:〔〕ちbfI;/25/84‐
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HQ File RLA Filc

30.03.2017

Lic.No/Date:0610038556 ‐Defcr Date:
:01/84/050/00504/AM17/      :06/24/040/00039/AM17/     10602.2017 27042017

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and noted that tlre
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 27 .04.2011 .

86

Pary Name:FIBRE WORLD  ‐Mect No/Datc:25/84‐    Status
ALC3/2016          .Deferred
‐30.032017

RLA File ILic No/Datc:101005971l Defcr Datc:
:01/84/050/00493/AM17/      :10/24/040/00103/AM17/     108.02.2017             27.04.2017

Decision:Comlnittcc cOnsidercd the case as per agenda along、 vith other rclcvant papcrs and notcd that the
application 1las bcen rcferrcd tO DIPP fOr thcir cOlnlllcnts.  NC decided to wait for thcir commcnts  Thc

casc stands dcferrcd br rc― listing on 27 04.2017.

Case No.:25/25/84-

ALC3/2016

HQ Filc

Case No.:1/23/84-

ALC3/2016

Case No.:29/25/84-

ALC3/2016

HQ Filc

Case No.:13/25/84-

ALC3/2016

HQ File

Case No.:23/25/84¨

ALC3/2016

Pa“y Nallle:KARTHI

HOMEPRODUCTS PRIVATE
LIMITED

RLA Filc

Status
Deferred

ILic No/Datc:0610038559 1Defcr Date:

27.04.2017

IMcct No/Datc:25/84-    status
lALC3/2016         1Deferred
13003.2017

Lic.No/Date:1010o59719 Dcfer Datci

Status
Deferred

PRIVATE LIヽイITED 30.03.2017

871場′∫1児50/00446/AM、■l   ti越|:iν O。 .38/AMi:; ~~::;:1'In、十i31160665781,,常.〕ます
l瀞1魔 :職1獣:∫l:Sttit鵠富:嶋

p:lttCndaが°ngWhh dher deva■ pap“ and n∝ cd山誠a
3.2017 tO fLlrniSh thc thrcc sct Of hard cOpy of thc

‐
lPpLC電 101・

TL,91Stft,P'P',や
TClたII,「

liltll1 0,17・
り
。?917: _

Party Name:P10NEER     IMeet No/Date:25/84-   status
CALICOS PRODUCTS    ‐ALC3/2016        Deferred

Paゥ Mect No/Datc:25/84-

０
０
０
０

Namc:G.R.CORPORATION  IALC3/2016

i3003.2017

RLA Filc
:01/84/050/00497/AM17/     1o6/24/040/00043/AM17/ 10.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application lras been referred to DIPP for their comments. IiC decided to wait for their comments. The
case stands deferred for re-listing on 27.04.2017.

89
:01/84/050/00481/AM17/    1lo/24/040/001!0/AM17/ 15.02.2017 27.04.2017
Decision: committee considered the case as per agenda alongwith other relevant papers ancl noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their cOminents. Thc case stands dcferred fOr re_listing on 27.042017.

90

Palty Namc:LOYAL TEXTILEIMcct No/Datc:25/84-
MILLS LTD            :ALC3/2016

130.03.2017

い
Ｌ

RLA Filc

18

Lic,No/Datc:3510045113 DcfcrDatcl

|



:O1/84/050/00491/AM17/      :35/24/040/00054/AM17/      16.022017             27042017

1)ecision:(3olninittee considcred the case as per agenda along、 vith other relevant papcrs and noted that thc

application has bccn referred to DC(MSME)and TC Noida for their commcnts.NC decided to wal for

their colnlllents. The case stands dcferred for re― listing on 27.042017.

Case No.:28/25/84-

ALC3/2016

91器晶児5υ00496触M17

Case No.:33/25/84‐

ALC3/2016

Partv Name:LOYAL TEXTILE
MILLS LTD

Palty NameiSDJ
INTERNAT10NAL

Meet No/Date:25/84‐

ALC3/2016
30.03.2017

Meet No/Datc:25/84-

ALC3/2016
3003.2017

RLA File                Lic.No/Date:3510045114 1Dcfcr Datei
:35/24/040/00053/AM17/      16.02.2017             127.042017

Status
Deferred

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 21 .04.2011 .

HQ File

:01/84/050/00501/AM17/
IRLA File              :Lic.No/Date:0210207393 1Defer Date:

102/24/040/00239/AM17/     122.02.2017             127.042017

Status
Deferred

RLA File              lLic.No/Date:3010103962 1Defcr Date:
:30/24/040/00039/AM17/     124,02.2017            127.042017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and DIPP for their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on 2l .04.2011 .

Case No.:1/25/84-ALC3/2016 1Parり Name:GANGA      IMeet No/Date:25/84-
ACROW00LS LIMITED   IALC3/2016

130.03.2017

93 1HQ File

101/84/050/00469/AⅣ 117/

Decision: Committee considered the case as per agenda and observed that tlre hard copSr of tlre application
has not yet received from RA, Ludhiana. The case stands deferred for re-listing on 21.04.2011.

ICase No。 :18/25/84-

:ALC3/2016

94器晶児50Ю048αAM17

Paty Name:KARAN LETEX Mcet No/Datc:25/84-
LTD                 IALC3/2016

130.03.2017

RLA File              lLic.No/Datc:0610038567 1Defer Date:
:06/24/040/00044/AM17/     101.03.2017             127.04.2017

Status
Deferred

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their comments, The case stands deferred for re-listing on 27.04.2017.

ICase No。 :14/25/84-

IALC3/2016

951HQ Filc

:01/84/050/00482/A～ l17/

Paty Nalne:K H EXPORTS  IMect No/Datci25/84-
INDIA PRIVATE LIMITED, IALC3/2016

13003.2017

RLA F‖c              iLic.No/Date:0410162850 1Defer Date
:04/24/040/00191/AM17/     102.03.2017             127.04.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait for their comments. The

19
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case stands deflerred lor re-listing on ]7.04.101 7.

ICase No.:46/25/84-        Paty Name:SRF LIMITED   IMect No/Date:25/84-    Status

‐ALC3/2016            1                   1ALC3/2016         1Deferred
130.03.2017

96器晶児5υ0051″AM17 跳危』liOЮ019αAM17 親¶鰍彎
α04101628531"務

.孵;

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the ,

application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 27 .04.2017 .

Case No.:47125184- Party Name:SRF LIMITED :Meet No/Date:25184- Status
ALC3/2016 ALC3l20l6 Deferred

30.03.20t7

o, HQ File RLA File tic.No/Date:0410162865 befer Date:'' :01t841050/0051 5/AMl7l :04l24l040l0020llAMt7l 0i.03.2017 27.04.20t7

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for
,their comments. The case stands deferred for re-listing on 27 .04.2017 .

(e8)

(99)

Case No.396 M/s. Pret Interpret Clothing Pvt. Ltd.
NC Mceting No.25/AM― 17 dt.30.03.2017 Filc No.O1/84/050/042/AM― 15/DES―V
RA FNo.07/24/040/00481/AM14

FixatiOn Of nOrins in respect of Advance Authorization No.0710103348 datcd 02.042014

Ueclslon: Lommlftee constdered the case as per agenda alongwith other relevant papers and went througtr
tlre details submitted in this case and observed that the firm has requested on 06. 12.2016 alongwith the
desired information for fixation of norms in respect of Advance Authorization No. 071010334g dated
02.04.2014 as their case was rejected by NC in its meeting No. 33/84 dated 11.12.2014 due to non
submission of information as desired by DC(MSME) on 15.10.2014. NC decided to defbr the case for re-
listing on 27 .04.2017.

Case No.397
9SSOrn

NC Mecting No.25/AM-17 dt.
30.03.2017

File No O1/84/171/00302/AM-15/DES_V

Rcqucst fOr cla面 ncation On Tcxtilc Gcncral Notc No.14 as rcquircd by Ccntral Licensing Autho面 ty,Ncw
Delhi for acceptance of export under S10N J‐ 270 to J296 in Blended fabric 650/O COtton & 350/O Silk for

rcgularizatiOn of Annual Advance Licence No.0510223412 dated 04.07.2008.

20



Decision: Committee considered the case as per agenda along with relevant documents. Committee noted
that the above said Authorization was issued by RA concerned as per SION J-290. J-288. J-270 and J-289 for
export item Ladies Blouse. Dress, Shirts & skirls respectively on Annual basis.
* The firm imported various t-vpes of fabrics and fulfilled the export obligation during the EO period
* One of the raw materials is 65% Cotton 35% Silk Dyed /Printed Fabric imported under HS Code No.
52121300 15212500.
The Committee observed that as per entries given in NOTE 2(A) of Chapter-50 of Section Xl in ITC (HS)
classification of export and irnport items book,20l2 "Goods classifiable in Chapters 50 to 55 or of heading
5809 or 5902 and of a mixture of two or more textile materials are to be classified as if consisting wholly of
that one textile material r.l,hich predomirrates by weight over any other single textile material. When no one
textile material predominates b1' weight. tlre goods are to be classified as if consisting wlroll,r- of that one
textile material whiclr is covered by the heading which occurs last in numerical order among those which
equally merit consideration.

In this case Cotton pre-dominates by weight over Silk fabric. Therefore in this authorization the export item
may be treated as made of cotton and redeem the case bv RA concerned.

GSM should match in import and expo(.
RA concern may take action subiect to compliance of other usual conditions.
(100)

(10!)

(102)

Casc No.398 M/s.Loyal Tcxtile Mi‖ s Ltd.
NC Meeting No 25/AM― 17 dt.30032017 File No 01/84/050/00271/AM-17/DES―V
RA FNo.35/80/160/00170/AⅣ I12

Re-fixation of norms in respect of Advance Authorization No.35 1003624J dated 22- I I 201 I

Decision:CommitteeconsideredthecaseaSperagendaalongwithoti,e
the details submitted in this case and observed that the firrn has requested on 30.01.2017 for re-fixation of
higher consumption of norms against the above said Adv. Authorisation which was decided by NC in its
meeting No.l5lAM l3 dated 19.01.2012. NC decided to defer the case lor re-listing on21.04.2017.

Case No.399 M/s. Gaurav International
NC Mccting No.25/AM-17dt 30.03.2017 Filc No.01/84/050/00199/AM― 17/DES―V
RA.F.No.05/23/040/00206/AM17

AmendmentinExportproductinrespectofAdv.Autho,is

Decision:CommitteeconsideredthecaseaSperagen
thedetailssubrnittedinthiscaseandobservedthatRA,CLAvide theirletterdated l6.Og.20l6hasinformed
that the following export item No. I has been amended by them against the above said Adv. Authorisation:

aJた r Export product amended by RA,CLA、 Ncw Dclhi
Ladics B10usc illadc of 1 00%POlycstcr prillted

woven fabric GSM 96+/‐ 100/O Style No
420016,420017

Ladies Dress made of 100% Polyester printed
woven fabric GSM 96+l-10% Style No. 420016,
420017

Accordingly.NClrasacceptedtheaboveexpofiproductamendeduyna@
RA concern may take necessary action subject to compliance of other usual conditions.

M/s Loyal Tcxtile Mi‖ s Ltd

…

9ting No 25/AM― 17 dt.30.032017 File No.O1/84/050/00484/AM― 13/DES―V

Casc No 400



RA.F.No.35/24/040/24/AM13

Re-fixation of norms in respect of Advance Autho

Decision:Committeeconsideredthecaseasperagend,
detailssubmittedinthiscaseandobservedthatthefirmhasiequestedon ll.0l.2Ol7 forre-fixationofnorms
which was decided by NC in its meeting No. 07lAMl4 dated 22.05.2014 againsr the above said Adv.
Authorisation. Accordingly, NC decided to re-fix the norms as per as per wrifie; comments of TC, Mumbai
COnV,ycd vidc thar lctter No.‖ /412013/Wvg/23 dated 30.01.2014 as dctailcd bclowi

S.No. Export Product Export
Quantity

Irnport itern Quantity allowed
earl ier

Quantity now
allowed

l 98o/o Cotton 2%n

Nylon fibre with
white metal
compound
blended dyed
woven fabric
with flame
retardant finish
SLT No. 855 I

50,000

Metcr
Raw Cotton natural
fibre

ll,ll3 Kgs. 24078 Kgs.

Nylon fibre with
white metal
compound synthetic
staple fibre

198 Kgs. 429 Kgs.

Vat dyes 135 Kgs. 292 5 Kgs
Flacovan (FR
Chemical)

3600 Kgs.(@4‖
grams pcr Kg.Of
fabric)

8619.00 Kgs
.442 Kg/Kg.
fabrlc

＠

ｏｆ

Ukadan flame
resistant chemicals

423 Kgs
grams per

fabric)

４８

ｏｆ

＠

Ｋｇ

916.5 Kgs@047
Kg/Kg of fabttc.

Silastal flame
resistant chemicals

189 Kgs
grams per

fabric)

ｌ

ｆ

つ
４
　
０

０
Ｋｇ

390 Kgs cD .020
Kg/Kg of fabric

Silastan flame
resistant chemicals

45 Kgs.(@ 5
grams per Kg Of
fabric)

78 Kgs@.o04
Kg/Kg Of fabric

Furnace Oil As per fuel policv As per fuel policv
Polyvinyl Alcohol 90 Kgs. 195 KgsTllc h"“ JDF T,9"m卜 J6・

さ93T⊇ 型 騰 К飩面∝dわ %%FOB嘲 u    Fvalue Ofthe licencc in terrns Ofgeneral Note for Text‖
es at sr.No.5.

恥 RA血 洲 bc ad宙∞dゎ ね籠 n∝∝轟 a高品 轟崎菖 総 Lぶ静Ln耐 ∝隆 r usLlal∞ 湖 」m■

(103)

Casc No.401 M/s. Apparel Export Promotion Council
NC Meeting No:25/AM_17 dt 30 03.2017 File No 01/84/171/1な 6/AM_17/DES_V

Proposal fo, rimp@ort procedure.

Decision: Committee consid

*:*:::I:,:*,rli.^:1."" Ld :l:"*:.9 tirat thi ";,.-;f;;t ,p to DG for approvar of pubric Notice foramendm.ent in descriftion orexporr it"r ;'L;;.J';;r: ffi#:;Y.l"r;-: iJ, X,?lilU]il:[")r]'',itT;
[LT:T[hXr']lTi:7_dated 

l3'10.2016 on the.*qu"r, oieppur"r Exporr promotion council, c*goun.

lTj:::::..:o:"jr:g tL"t their tener dated 14. t2.20t6 and―――̈ ‐‐…―・ ^一・ V ▼=uし ι
“
ν‖ lし 、しυl u`ι cu l, lz.zu10 an0same has send tO Tc,NOida fOr examinatiOn and cOmments.NC decided tO wait fOr their comments and

JCfCr the case fOr re― listing On 27.04.2017
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(104)

(105)

(106)

(107)

Casc No.402 M/s Dhruv Globals Ltd
NC Ⅳlecting No.25/AM-17 dt.30.03.2017 File No.01/84/171/205/AM17/DES― V
RA.F.No.05/25/039/021/AM15

ItxatronotnormsinrespectofAnnualAdvanceAuthorizationNo.05l03935l6 dateJlt03?0ls
Decision:CommitteeconsideredthecaseaSperug"na
firm has furnished their reply dated 19.12.2016 received in thii section on 28.12.2016;,. NC decided to send
reply of the firm to TC, Noida for examine the case. The case stands deferred for re-listing on 27 .04.2017 .

Case No.403 NI/s. Surgeine Healthcare India pvt. Ltd.
NC Mecting No 25/AM-17 dt.30.03.2017 Filc No.01/84/050/00365/AM― 16/DES―V

RA FNo 05/24/040-
Request for re-fixation of norms against Adv. Arth

Decision: Committee considered th

:::15'Io"*:Il,:'":l: :T.' "11.:!::rl:d itl1 *,. n.m ha"s requested ror re-nxation or norms as applied――― ――■―――‐~~ ‐V・ ・ν ,,⌒“●=υ l= vl llυ ::110 αo 4PP::Cuagainst the abOve said Adv. AuthorisatiOn which was decided by NC in its meeting No. 2/84 dated

28.04.2016.Accordingly, NC decided tO maintain the status quo and raectthe case.

RA concern may take action subject to compliance of other usual conditions.

M/s.Aditya Birla Nuvo Ltd

二il£ N901/84/050/00034/AM― 16/DES― V
RA.F.No.02/24/64o/oo228/AM15

&',!letill oi
D∝面m COm面 me
details submitted in this case and Observed that the nrm has requested for rc―

■xatiOn of nOrms against the
above said Adv Anfh^ric,十 :ハ n 00●■△:_^^^^.… ^^‐一:― ` 11  、,ハ o  .螺l滑里t驚鯉溜常111ょ1∬鷺∬需普1吾ざ蕊蒋i索機聴驀輔釉
躍 InCtλ 型 :lilPr_fTPd7,aS J,0瞥 n ksuedわ TC,Mumbが.Rcpぃ n∝ Кcdved sOね r■Om―――― ‐――――― マヽ `,ぅ  1▼ ■ulll υα:.  1ヽ cP:y :、  1lot rccclve(

3r酬面n8。n2■鉾謝■

Case No.405 M/s Tulip C10thing Pvi.Ltd.
NC Meeting No. 25lAM-l7at. 30J320t7 里t・ File No O1/84/050/00462/AM_09/DES―VRA.F.No 32/24/040/00o61/AM09

Re―■xatiOn ofnorms in respect OfAdvance AutllorlzatЮ n No.3210039804 dated 19.o2.2009

Decision:COmmittee::::ldered th:C「 SC aS Pel ag,nda al° ngwith Other rclevant papers and、 vcnt through
the details submitted in this case and ObseⅣ ed that the nrm has requested On 30.05 2016 fOr re_AxatiOn of
norms in respect of Advance Authorization No.3210039804 dated 1g.02.2009 which was decided by NC inits meetingNo' l9l10 dated 06.08.2009. Accordingly, Committee decided to maintain the status quo andreject the case.



RA concern may take necessary action subject to compliance of other usual conditions.

(r08)

(r0e)

(r10)

Casc No 406 M/s. Maya Exports Corporation
NC Meeting No. 25lAM-17 dt. 30.03.2017 File No 01/84/050/086/AM-17/DES― V
Request for amendmentthe GSM (+/-15) instead of GSM (+l-10%) in respect of 29th Adv Licences which
was decided by NC in its different meetings.

Decision: Committee considered the case as per agenda alongwith other relevant papers ana *"nt ttrrorgt-r ttre
details submitted in this case and observed that the firm's representative had not appeared before NC
meeting on 22.12.2016 in this case. NC decided to defer the case for 27 .04.2017 .

Case No.407 IVI/s. Aditya Birla Grasim
NC Meeting No. 25lAM- 17 dt. 30.03.2017 File No.01/84/171/00300/AM― 17/DES― V
Requestforclarificationofnomenclatureof..Artifici
Fibre" are same or not under ITC HS - 55041000 and sIoN A-187'7 as the issue has raised by RA.
Vadodara.

details submitted in this case and observed that the firrn has requested on 25.02.2017 for clarification on
nomenclature of "Artificial Staple Fibre of Viscose Rayon & Viscose Staple Fibre" are same or not under
ITC HS - 55041000 and SION A-1877 as the issue has been raised by RA, Vadodara in this case. NC has
stated that tlre viscose fibre are artificial and may not be cellulose fibres, so NC has decided to ask the firm
to clarifl' the word "artificial" put on in nomenclature in this case. The case stands deferred for re-listing on
27.04.2017.

Case No.408 M/s.Dhruv Global Ltd.
NC Meeting No. 25lAM-l 7 dt. 30.03.2017 Filc No.01/84/171/00242/AM― 17/DES―V
RA F.No.05/25/039/002/AM14

FixationofnormsinrespectofArrnualAdvanceA

ils case ano oDserved that the tlrm has requested on 030.05.2016 for fixation of norms
in respect of Annual Advance Authorization No.051036142g daied 01.08.2013. NC decided to ask the firm
to furnish the CAD of the product in this case. The case stands deferred for re-listing on 30.03.2017.

Decision:CommitteeconsideredthecaseaSperagen
details submitted in this case and observed that thi firm has-requested on 030.05.2016 fbr fixation of norms
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(‖ 1)

Casc No.409 M/s.Dhruv Global Ltd

NC Mceting No.25/AM― 17 dt.
3003.2017

F‖cNo 01/84/171/204/AM-17/DES―V

RA.F.No.05/25/039/0002/AM14

Request for fixation of norms against Annual Adv. Authorisation No. 05 10361429 dated 0l .08.201 3

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the

deficiency letter has been issued to the firm on 13.12.2016 through email to submit the justification for

higher requirement of wastage in this case. The reply is not received from the firm so far. NC decided to
ask the firm again to furnish the stage wise CAD of each of export item in this case. The case stands

deferred for re-listing on 27 .04.2017 .

(H2)

(H3)

Casc No.410 M/s Shahi Exports Pvt Ltd
NC Mccting No.25/AM― 17 dt.30-03-2017 F‖cNo.O1/84/162/174/AM17/DES― V
Fixation of norms for export product Wind Jacket made of 100% Polyester knitted oth"r pile fabnic asse-rnbled
in layered with 100% Polyester woven fabric GSM 3 l0 (Tolerance * or - lO%) Style No. XM 1634 against
Special Advance Authorisation Scheme as per provision of para 4.04 (a) (l) of FTP-201 5-2020.
Decision: Vide their letter dated 08-03-2017 M/s. Shahi Exports Pvt. Ltd. have requestea for n*ation of
norms for above said export product under Special Advance Authorisation. Committee considered the case as
per agenda along with other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved the input output norms as applied
for' The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.

Case No.411 M/s. Shahi Exports (P) Lrd.
NC Meeting No.25/AM― 17 dt 30-03-2017 Filc No.O1/84/162/177/AM17/DES― V
Fixation of nOrms for export product Gents Jacket、 vith Hood Made of 600/O Cotton 40% POlycstcr Dycd
Woven Fabric GSM 260、 vith Lining 10oO/O Polyester Fleece Knittcd Fabric GSヽ /1 250 and 1000/O Cotton
Corduroy Woven Fab面 c GSM 275(Tolerance+or-10%)Sッ le Noo WM4121 against Special Advance
AuthoHsation Schemc as pcr provisiOn of para 4 04(a)(1)Of FTP-2015-2020.

Decision:Videtheirletterdated0,7-03-2017M/s.ShahiExport'(P)'
for above said export product under Special Advance Authorisation. Committee considered the case as per
agenda along with other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved the input output no11s as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM should match in import and export.

(H4)

__1lil〔
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NC MeetinA No.25/AM-17 dt 30-03-2017 File No.01/84/162/175/AM17/DES― V
Fixation of norms for export product Gents Jacket with Hood Made of 100% Polyeste, fnitted ottre, pile
Fabric Assembled in Layered rvith 100% Polyester Woven Fabric GSM 310 (Tolerance * Or - l0%) Style
No. WM6045 against Special Advance Authorisation Scheme as per provision of para 4.04 (a) (l) of FTP-
2015-2020.
Decision: Vide their letter dated 07-03-2017 M/s. Shahi Exports Pvt. Ltd. have requested for fixation of
norrns for above said export product under Special Advance Authorisation. Committee considered tlre case as
per agenda along with other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved the input output norms as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM should match in import and export.

(l rs)

(il6)

Casc No.413 M/s. Shahi Exports Pvt. Ltd.
NC Meeting No. 25lAM-17 dt.30-03-2017 File No.01/84/162/178/AM17/DES― V
Fixation of norms for export product Gents Jacket Made of 60%o Cotton 40% Polyester Dyed Woven Fabric
GSM 260 with Lining 100% Polyester Fleece Knitted Fabric GSM 250 and 100% Cotton Corduroy Woven
Fabric GSM 275 (Tolerance * or- l0%) Style No.WM4l23 against Special Advance Authorisation Scheme
as per provision of para 4.04 (a\ ( I ) of FTP-201 5-2020.
Decision: Vide their letter dated 08-03-2017 M/s. Shahi Exports Pvt. Ltd. have requested for fixation of
norms for above said exporl product under Special Advance Authorisation. Committee considered the case as

per agenda alongwith other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved the input output norms as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM should match in import and exporl.

Case No.414 M/s.Shahi Exports Pvt.Ltd.

NC Ⅳlectintt No 25/AM― 17 dt 30-03-2017 File No.O1/84/162/176/AM17/DES― V
Fixation of norms for export product Gents Jacket with Hood Made of 100% Nylon Printed Woven Fabric
CSM 5l(Tolerance * or - l0%) Style No. XM0565 against Special Advance Authorisation Scheme as per

orovision of oara 4.04 h\ ( I ) of FTP-201 5-2020.
Decision: Vide their letter dated 01-03-2017 Mls. Shahi Exports Pvt. Ltd have requested for fixation of norms

for above said export product under Special Advance Authorisation. Committee considered the case as per

agenda along with other relevant papers and went through the details submitted in this case. As per

CAD/CAM and other details provided in this case, the Committee approved the input output norms as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms

again.
CSM should match in import and export.

(lr7)
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Casc No.415 M/s Oricnt Cra■ Ltd.

NC McetinA No 25/AM― 17 dt 30-03-2017 File No.O1/84/162/199/AM17/DES― V



Fixation of norms for export product Ladies Shirt (Full Sleeve) Made of 100% Polyester Dyed Woven Fabric,
GSM 90 (+l- 10%) Style No. 197812 I 395939 against Special Advance Authorisation Scheme as per
ision of para 4.04(a)(l)Of FTP-2015-2020.

Decision: Vide their letter dated l5-03-2017 M/s. Orient Craft Ltd. lrave requested for fixation of norms for
above said export product under Special Advance Authorisation. Committee considered the case as per
agenda along with other relevant papers and went through the details submitted in this case. As per
CAD/CAM and other details provided in this case, the Committee approved the input output norms as applied
for. The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
GSM should match in import and ex

(H8)

(119)

(120)

Casc No.416 M/s Radnik Exports

NC Meeting No.25/AM‐ 17 dt 30-03-
2017

F‖ e No.O1/84/171/00279/AM― 17/DES―V

RA.F.No.05/27/039/O18/AM13

Fixation of norms for the export product "Ladies Top made out of 100% Nylon knitted (net embroidery

fabric width- 140 cms, GSM 95+l-10% in respect of Annual Advance Authorization No.0510351464
dated 12.04.2013

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on0ll02l20l7 for fixation of norms in

respect of Annual Advance Authorization No. 0510351464 dated 12.04.2013. NC also observed that the

application has been referred to DC (MSME) and TC Noida for their cornments. NC decided to wait for their
comments. The case stands deferred for re-listins on 27.04.2017 .

Casc No.417 M/s. Radnik Exports
NC Mccting No.25/AM― 17 dt.30-03-
2017

Filc No O1/84/171/00278/AM― 17/DES―V

RA.F.No.05/27/039/018/AMi3

Fixation of norms for the export product "Ladies Top made out of 100% Polyester, woven dyed fabric width

57", GSM 88+/-10%, Style: Sheet Blouse" in respect of Annual Advance Authorization No.0510351464

dated 12.04.2013

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on 01.02.2017 for fixation of norms in

respect of Annual Advance Authorization No.0510351464 dated 12.04.2013. Accordingly. NC decided to

ratify the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM.
GSM should match in import and export.
RA concern may take necessary action subiect to compliance of other usual conditions.

Case No 418

F‖ cNo 01/84/171/00278/AM― 17/DES―VNC Mceting No.25/AM-17 dt.30-03-

M/s.Radnik Ex
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RA.F.No.05/27/039/018/AM13
Fixation of norms  for the export product ``Ladies Blouse 、vith tightening at bottonl made out of 100%

rヽiscose、voven dyed fabric、 vidth 56",GSM 78+/―  100/O in respect of Annual Advancc Authorization No

0510351464 dated 12.04.2013

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on 01.02.2017 for fixation of norms in
respect of Annual Advance Authorization No.0510351464 dated 12.04.2013. Accordingly, NC decided to

ratif,, the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM.
GSM should match in import and export.
RA concern may take necessarv action subiect to cornpliance of other usual conditions.

(121)

(122)

Casc No 419 M/s Radnik Exports

NC Mceting No.25/AM― 17 dt.30-03-

2017

Filc No.01/84/171/00280/AM-17/DES―V

RA.F.No.05/27/039/018/AM13

Fixation of norms for the export product "Ladies

woven printed fabric width 55", GSM 88+/-

Authorization No. 0510351464 dated I 2.04.2013

Blouse (tightening at bottom) made out of 100% Polyester.

l0%. Style l4BWl15 in respect of Arrnual Advance

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submiued in this case and observed that the firm has requested on 01.02.2017 for fixation of norms in

respect of Annual Advance Authorization No. 0510351464 dated 12.04.2013. Accordingly. NC decided to

ratify the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM.
GSM should match in import and expoft.
RA concern may take necessary action subiect to compliance of other usual conditions.

Casc No 420 M/s. Radnik Exports

NC Meeting No.25/AM-17 dt.30-03-
2017

File No 01/84/162/00184/AM-17/DES―V

RA.F No.05/27/039/00026/AM14
Fixation of norllls for thc cxport product ``Ladics Trouscr(StylC i FT Blingcling)madC Out Of 100° /0

Polyester Woven dyed fabric,width 57",GSM 210+/_100/O in respect of Annual Advancc Authorization lヽ o.

0510374417 dated 24.12.2013.

ispe'agendaalongwithotherrelevantpaperSandwentthroughthe
detailssubmittedinthiscaseandobservedthatthefirmhasrequested on0gl03l20lTforfixationofnormsin
respect of Annual Advance Authorization No. 0510314417 dated 24.12.2013. NC also observed that the

application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for their

comments. The case stands deferred for re-listing on27.04.2017.

(123)
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Case 1



NC Meeting No.25/AM― 17 dt.30-03-
2017

F‖ e No.01/84/162/00186/AM― 17/DES―V

RA.F.No.05/27/039/021/AM14

Fixation of norms for the export product "Other Outer Garment Ladies Top, made out of 100% viscose
woven dyed fabric with embroidery width 125 cms. GSM ll}+l-l\oh in respect of Annual Advance
Authorization No. 0510370188 dated 0l.l 1.2013.

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on 10.03.201 7 for fixation of norms in
respect of Annual Advance Authorization No. 0510370188 dated 01.11.2013. Accordingly, NC decided to
ratifl, the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM.
GSM should match in import and export.
RA concern rnay take necessary action subject to compliance of other usual conditions.

(124)

(125)

Case No.422 M/s. Radnik Exports
NC Mceting No.25/AM‐ 17 dt.30‐ 03-
2017

File No O1/84/162/00185/AM-17/DES―V

RA.F.No.05/27/039/00005/AM15

Fixation of norms for the export product "Ladies Trousers made out of 100% Silk woven Printed fabric,

width 42", 65y lJ+/. l0%, Style : SC Palma in respect of Annual Advance Authorization No. 05 10390128

dated 05.08.2014.

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the finn has requested on 09.03.2017 for fixation of norms in
respect of Annual Advance Authorization No. 0510390128 dated 05.08.2014. Accordingly. NC decided to
ratifo the norms in respect of the Advance Authorisation issued in this case as per CAD/CAM.
GSM should match in import and export.
RA concern may take necessary action subiect to compliance of other usualconditions.

Casc No.423 M/s. VMT Spinning Company Ltd.
NC Meeting No 25/AM-17 dt 30-03‐

2017

Filc No.O1/84/171/298/Aルl-17/DES― V

Request for clarification on tlre description of Viscose Fibre & Viscose Staple Fibre under SION J-87 and

HS Code 55041000 as the required by RA, Ludhiana.

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case and observed that the firm has requested on27.02.2017 has sought clarification
on the description of Viscose Fibre & Viscose Staple Fibre under SION J-87 and HS Code 55041000 as the

required by RA. Ludhiana. Accordingly, NC has clarify the firm's request and decided that the description
of Viscose Fibre & Viscose Staple Fibre both are same under SION J-87 and HS Code 5504100.
RA concern may take necessary actiot't subiect to compliance of other usual conditions.

(126)
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Case No.424 M/s. VMT Spinnine Company Ltd.



NC Mceting No.25/AM-17 dt 30-03-

∞ 17

Filc No O1/84/171/299/AM― 17/DES―V

Request for clarification on the description of Acrylic Fibre'' & "Actylic Staple Fibre" under SION J7..112.

126. J362 etc. and HS Code 55033000.

Decision: Comrnittee considered tlre case as per agenda alongwith other relevant papers and went tlrrough the
details srrbmitted in this case and observed that the firm vide their letter dated 27.02.2017 has sought
clariflcation whether Acrylic Fibre" & "Actylic Staple Fibre" both are same or different. Accordingly. NC
has decided to clarify that the "Acrylic Fibre" & "Actylic Staple Fibre" both are same.

RA concern mav take necessarv action subiect to compliance of other usual conditions.

Casc No.425 Ⅳi/s Loval Tcxtilcs Mins Ltd

NC Ⅳleeting No.25/AM-17 dt 30-03-2017 File No OI/84/050/38/AM― 12/DES―V
RA.F.No.35/24/040/00001/AM12

Re-fixation of norms in respect of Advance Authorization No.3510033418 dated 05.04.2011

Decision: Cornmittee considered the case as per agenda alorrgwith otlrer relevant papers and went through the

details submitted in this case and observed that the firm lras requested on 21.01.201'/ for re-fixation of trorms

as applied against the above said Adv. Authorisation wh ich was decided by NC in its meeting No. I 3/AM I 6

dated 02.07.2015. Accordingly, NC decided to re-fix the ad-hoc norms in respect of the Advance

Authorisation issued in this case as applied for.
RA concern rnay take necessary action subject to compliance of otlrer usual conditions.

(127)

(128)

Case No 427 Ⅳ1/s.Loval Tcxtiles Mi‖ s Ltd.

NC Mccti1lg No.25/AM― 17 dt 30-03-2017 F‖c No.01/84/162/063/AM― 14/DES―V
RA FNo 35/24/040/07/AM14

Case No.426 M/s.Loval Tcxtiles Mills Ltd.

NC Mecting No.25/AM― 17 dt.30-03-2017 File No.01/84/050/84/AM-14/DES― V
RA F.No 35/24/040/00012/AⅣ l14

Fixation of norms in respect of Advance Authorization No. 3 5 10041265 dated I 8.06.20 I 3

Decision: Committee considered the case as per agenda alongwitlr other relevant papers and went through the

details submitted in this case and observed that the firm has requested on ll.0l .2017 for fixation of norms

against the above said Adv. Authorisation as their case was rejected by NC in its meeting No.25l84 dated

26.09.2013. Accordingly, NC decided to ratifo the norms in respect of the Advance Authorisation issued in

this case as per CAD/CAM and other details submitted by the firm.
GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

(129)
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Re-fixation of norms in respect of Advance Authorization No.3510040982 dated 2013

(130)

(131)

Casc No.430 M/s. BMU International
NC Meeting No.25/AM-17 dt 30-03-
2017

Filc No.01/84/050/00322/AM-15/DES― V

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on ll.0l .2017 for re-fixation of norms
as per consumption applied by them from RA against the above said Adv. Authorisation which was decided
by NC in its meeting No. 49lAM14 dated 20.03.2014. Accordingly, NC decided to re-fix the norms in
respect of Advance Authorisation issued in this case as applied for.
GSM should match in import and export.
RA concern may take action subiect to compliance of other usual conditions.

Case No.428 M/s. Bharat Tissues Pvt. Ltd.
NC Meeting No.25/AM― 17 dt.30-03-
2017

File No 01/84/050/00216/AM― 15/DES―V

RA.F.No.07/24/040/00031/AM15

Fixation of norms in respect of Advance Arthor

Decision:Committeeconsideredthecaseasperagendaalongwithothe,rel
details submitted in this case and observed that the firrn has requested on24.102016 for fixation of norms
against the above said Adv. Authorisation as their case was rejected by NC in its meetilg No.9/84 dated
04.06.2015. Accordingly, NC decided to ratify the norms in respect of the Advance Autlrorisation issued in
this case as per CAD.
GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

Casc No.429

NC Meeting No. 25lAM- 17 dt. 30-03-2017 Filc No O1/84/050/280/AM¨ 14/DES‐V
RA.F.No.05/23/040/00331/AM14

Requestforincreasedtheconsumptionfrom0.8lSq.M
10912.00 sq.mtr against the Advance Authorisation No. 0510371 162 dated 18.11.2013 as the imported of
fabric has been increased.

Uectston: uommlttee constdered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on l7.l 0'.2016 and stared that the
consumption of imported fabric at Sl. No. I has been increased from 0.81 sq. Mtr/pcs to l.l0 sq.mtr/pcs i.e.
from 801 7.00 sq.mtr to I 091 2.00 sq.mtr as they did not claim the wastages at the time of application against
the Adv licence No.0510371162 dated 18.11.2013. Committee also observed that the case *as alieady
approved by NC in its meeting No. l8/AMl5 d1.07.08.2014. Accordingly. NC decided to maintain the
status quo and reject the request of the firm.
RA concern may take necessary action subject to compliance of other usual conditions.

(132)
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RA.F.No.02/24/040/00156/AM15

Modification of norms in respect of Advance Authorization No. 02 lOZOiin aatea U.l \ZOW

Decision:CommitteeconsideredthecaseaSperagendaaIongwithoth".rei"
details submitted in this case and observed that the firm has requested on 23.12.2016 for correction in
description of Export product from 20131 to 2031 which was decided by NC in its meeting No.39l84 dated
29.01.2015 against the above said Adv. Authorisation. Accordingly, NC agreed the firm's request to amend
the description ofExport product from 2013 I to 2031.
RA concern may take necessary action sub.iect to compliance of other usual conditions.
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